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THE APPROPRIATION NO. 5 BILL. 
1981—contd. 

SHRI ERA SEZHIYAN (Tamil Nadu): Sir, 
before you call Mr. Raju I have a point of 
order. And this is a point of order on the 
irregularities in presentation of the First 
Supplementary Demands jor Grants for the 
year 1981-82 for expenditure of Central 
Government excluding Railways, which ig for 
consideration of this House. If you see the 
Constitution, the Supplementary Grants ar* 
being taken under Article 115—Supple-
mentary, additional or excess grants: 

"The President shall— 

(a) if the amount authorised by any law 
made in accordance with the provisiong of 
Article 114 to be expended for a particular 
service for the current financial year is found 
to be insufficient for the purposes of that year 
or when a need has arisen during the current 
financial year for supplementary or additional 
expenditure upon some new service not 
contemplated in1 the annual financial 
statement for that year ..." 

*Not recorded. 
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Then a Supplementary Demand comes. 
Article 114 deals with Budget for the whole 
year. If something is not available or not 
sufficient then you come with Supplementary 
Demands ... Or, '•. . . if a new serviqe comes 
during the year . . . ," then you come1 with 
Suplementary Demands. Sir, if you see the 
Supplementary Demand that ha3 been 
presented, Demand No. 13, it starts on page 5, 
page 6, item C, three amounts are, being 
asked. One is payment under Section 8(1) of 
Jute Companies Nationalisation Act 1980, 
payment of interest under Section 8(2) of the 
Jute Companies Nationalisation Act 1980, and 
als0 on page 7, payments under Section 7 of 
the Jute Companies Nationalisation Act 1980: 
one is for 1,55,000; another is for 58,95,000; 
and the third is for 19,63,34,000. It comes to 
Rs- 20,23,-000,00/-. If you go to page 8, you 
will see the explanation for this. On page 8, 
paragraph (c) they say: 

"Five     Jute    Mills, namely, 
Alexandra Jute mills Ltd., Union Jute 
Company Limited, Khardah Co. Ltd., 
Kinnison Jute Mills Company Ltd. and 
RBHM Jute Mills Private Ltd. were 
nationalised on 21st "December, 1980 
under the Jute Companies (Nationalisation) 
Act, 1980. Necessary provision for payment 
of compensation1 to the erstwhile owners 
and other payments arising under the 
provisions of the Act could not, however, be 
made in1 the Budget for the current year." 

My submission is that these compnies were 
nationalised in December 1980. The Budget 
for this year was presented before March 
1981. These things could have been included 
in the Budget. Now, nine months after 
nationalisotion, they come before the House 
asking for supplementary grant. Supplemen-
tary demand is expected to be presented when 
the amount already provided for in the 
General Budget is 

not sufficient or when a new scheme comes 
after the presentation Of the Budget. Since this 
supplementary grant does not come under 
either of these, this is against the sP*rit of the 
Constitution and the Rules 0f Procedure 
relating to the preparation' of the Budget. The 
companies were nationalised on 21st 
December, 1980. And for payment of 
compensation you are now claiming the 
money. What happened In between? You pre-
sented the budget for 1981-82. But the Budget 
did not make any provision into account. 

My second point refera to another 
nationalisation that has taken1 place much 
earlier than the previous one. The explanation 
is given in paragraph (d) on page 9.   It reads 
thus; 

"Consequent on the nationalisation of the 
National Company Ltd, Calcutta, on 27th 
April, 1980, compensation amount payable 
to the erstwhile owners of the company and 
the amount payable for the deprivation of 
the company of the management, wer(j paid 
on 31 at March, 1981 to the Commissiner of 
Payments appointed under the National 
Company Limited (Acquisition and 
Transfer 0f Undertakings) Act, 1980. Under 
section 9(2) of the Act, simple interest on 
these amounts at the rate of 4 per cent per 
annum was also payable to tne 

Commissioner. Pending the appointment of 
the Commissioner only a token sum of Rs. 
3.35 lakhs for payment of such interest for 
one month was included in the Supple-
mentary Grant obtained in1 March, 1981. 
The total amount of interest payable works 
out to Rs. 37.27 lakhs including Rs 3.35 
lakhs paid in  March,   1981." 

The amount of interest is shown on page 6. 
For this also they have made no provision in 
the General Budget. This is again an" 
anomaly This company was nationalised on 
27th April 1980.     On the   last days   of the 
last 
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financial year, a supplementary grant was 
obtained Tor Rs. 3.35 lakhs for payment of 
interest. In the General Budget no provision 
was made for payment of interest which again 
is against the spirit of the Constitution and the 
Rules or Procedure relating to preparation 0f th6 
Budget. You kindly take the Budget Manual 
according t0 which thia is a serious lapse. I hope 
the Minister will give some explanation for this 
lapse also. 

My third point relates to Demand No. 48 on 
page 25. This is a~different type. Mr. Pranab 
will be able to appreciate this point because 
when we were in the Lok Sabha I raised it and a 
decision wag given there on this. This demand 
relates to the Commission which was set up by 
the Government of India in March, 1981 to 
examine matters relating to economic 
administration and its reforms. It is known as 
the Economic Administration Reforms 
Commission. This was ah'eady announced in 
March. And it waw mentioned even in the 
Budget. But they answer that no provision for 
this could be made'in 1981-82 Budget as 
according to them this was a post-Budget 
development Still this was a decision taken by 
the Cabinet and announced at the time of the 
Budget. 

These are pre-Budget decisions 
and not to provide for them in 
the Central Budget is wrong and 
misleading. Rs. 20 lakhg were 
taken       from the       Contingency 
Fund of India on 8th April 1981 for 
this Commission. This is a new ser 
vice As per the ruling, given by the 
Pape:i laid on the ^able Committee in 
the other House, whenever an amount 
is taken for a new service from the 
Contingency Fund of India, if the 
House is sitting the House should be 
informed by a Resolution. The House 
was sitting. Some amount was drawn 
for a • ssrvice. That amount was 
taken from the Contingent Fund of 
India.      There       is      a directive 
by a Committee of Parliament— a directive of 
the Parliament (Interruptions)   On the  8th 
April 1981 the 

Lok Sabha was in session. (Interruptions) 
What  is it?   (Interruptions) 

MR. DEPUTY CHAIRMAN; He said 
that the Lok Sabha has passed it-But Mr. 
Era Sezhiyan was not there to raise  
objection.   (.Interruptions)  

SHRI ERA SEZHIYAN; We are part of 
Parliament. Whenever anything comes up, 
this House has to be equally responsible for 
it, before it goes to the President. (Interrup-
tions) . 

Therefore, this is a new service. Rs. 20 
lakhs have been taken. I object to that, 
becauSe this is pre-Budget decision. They 
should have included it; they have failed to 
do so. I think they should have informed the 
Parliament. If they have informed them. I 
stand corrected. 

Now,  I come  to my fourth     point I     
(Interruptions) 
THE    MINISTER OF    STATE    IN !    THE 
MINISTRY OF FINANCE (SHRI SAWAI      
SINGH    SISODIA):     You called   Mr.   Faju  
but   . . .  (Interruptions) 

AN HON. MEMBER: He is making a 
full speech.    (Interruptions). 

MR. DEPUTY CHAIRMAN; He can 
raise it- 

SHRI ERA SEZHIYAN: These are legal 
points. 

SHRI SUNDER SINGH BHAN-DARI 
(Uttar Pradesh): These are valid points. 
They have to come forward with a valid 
explanation. You cannot proceed otherwise. 

SHRI ERA SEZHIYAN: Then I come to 
Demand No. 59 on page 29. It is stated: 

During 1980-81, consequent of 
increase in coastal freight rates of salt 
shipped from saurashtra region and 
Tuticorin to West Bengal from 9th July, 
1980, it was decided to provide gubsidy 
\o salt shippers in respect Of 
consignments which landed at Calcutta 
Port on or before 31st    March,    1981.      
No provisipn 
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was    made    in  the    Budget   1981- 
82   

Sir, it concerns a much earlier period, up to 
3lst March, 1981, and the decision has been 
taken1 in July 1980. When they anticipated it, 
they should include it in 1981-82 They have 
slept over the matter. Now it comes before the 
House as a Supplementary Demand. This is 
wrong procedure they have adopted. 

Then, I come to page 29—another item, 
(b) There, it is also said: 

"ANDREW YULE AND COMPANY 
(Rs. 1,000): Togami Project Phase—I or 
Andrew Yule & Co. for manufacture of 
contractors, Overload delays and moulded 
case circuit breaker is proposed to be 
implemented with the technical 
Collabiration of Mjs Togam Electric 
Manufacturing Co. Ltd. of Japan The total 
cost of the project is estimated around Rs. 
298 lakhs which will be financed by the 
Government to the extent of Rs. 209 lakhs. 
Of this, Rs. 30 lakhs would be required— " 

For post-Budget decision no provi 
sion exists. Therefore, the are going to 
take out the savings there. Then, 
Sir, if you come to the last page, page 
42, Annexure I—Particulars of addi 
tional investment/loans made to 
public sector undertakings during 
1980-81, etc.—it is stated that Hs, 20 
lakhs were released on 30-3-81 for 
new Togami Project and Rs. 3^9 lakhs 
sanctioned    as short-term      loan 
on 20-3-81. These two amounts have been 
taken not in this year but in the previous year, 
and i do not know how they can be visualized 
in this year's Supplementary Budget. I have 
one or two points more. But I would raise 
only one more point. On page 29, item (c) is 
also a big dhe. The erstwhfle Bird and Co. 
was taken over by the Government under Bird 
& Co. Ltd., Acquisition, Transfer of 
Undertakings and other    Pro- 

perty Act. It was taken over from 26th o'f 
October, lS80 and the Government company was 
"processed. In % October 1980 you take over the 
company. Section 8 of the Act proves for an 
amount 0f Rs. 310 lakhs to be paid for the 
takeover of the undertaking. The Central 
Government is required to pay in cash the amount 
to the Commissioner of Payments who was 
appointed on the 20th of January 1981. This was 
nationlised in October 1980 and the 
Commissioner was appointed on 20th January, 
1981. But no amount was provided in the regular 
budget. Now, they are coming before this^House 
and seeking £ a supplementary grants 0f Rs. 310"' 
lakhs of rupees. I want to know why there is this 
inordinate delay when it was nationalised in 
October 1980. When the Commissioner was 
appointed on the 20th Of January 1981, why was 
it not included in the regular budget? 

One more point, Sir. There is a » SPrious 
constitutional flaw. The amount due to the 
Commissioner from 20th January to 31st March 
1981 can never be regularised by a regular Budget 
or a supplementary Budget for the succeeding 
years. That should have been included in the 
supplementary budget of 1980-81 itselff"Any 1 
amount that is paid in one financial year cannot be 
taken over to the next financial year These are the 
two points. These are the technical points I have 
raised. Those who prepare the supplementary 
budget cannot take the House for granted « that 
they can include anything and put it before the 
House and that they can draw any amount from the 
Contingency Fund for any length o'f time. This is a 
very bad practice. It goes against the sP^it of the 
Constitution itself and th3 Budget Manual which    
should    have been    followed 
very correctly bv the Government. 

SHRI SAWAI SINGH SISODIA: I will 
clari'fy the position after the other Members 
have spoken. 
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MR. DEPUTY CHAIRMAN: He will 
reply at the end. 

SHRI V. Bf RAJU (Andhra Pradesh): Sir. I 
can only make myself heard after the din and 
the dust has settled down. In fact, it js a very 
painful job. I cannot restrain myself from 
expressing that it is a very painful job for me 
to sit in this House and keep my mouth shut 
and bear the pain. I am sorry to say that the 
present behaviour of the house will definitely 
make it known1 that the Parliament has 
gradually become irrelevant I am sorry to say 
this because I will be failing in my national 
duty if I do not express it. The scope for any 
participation in a debate or in a dialogue or in 
a discussion in an objective way in ^public 
interest is not possible here. Who is 
responsible? I am not going to apportion the 
blame. It is not for me, being a part of ttie 
House, to say so or to throw any aspersions. 
But the nation will decide and it WM not be 
very long; before the nation decides. I have to 
say these few-wards before the hon. Members 
of this House and before anything further goes 
wrom*. In fact, I would expect the Govern-
ment and the Presiding authority to take this 
matter seriously as to how they can help the 
House to function in an orderly way, in a 
business like way and also responding to the 
aspirations of the people of India. I am sorry 
to say these things. 

MR. DEPUTY CHAIRMAN: You can  
continue   after  lunch. 

The House then adjourned for lunch at 
twenty minutes past one of the. clock. 

The House re-assembled after lunch at 
three minutes past two of the 1018 RS—9 

clock, MR. DEPUTY CHAIRMAN in the 
Chair. 

SHRI V. B, RAJU: Mr. Deputy Chairman1, 
Sir, this is the first Supplementary demand in 
tKis financial year asking for appropriation 
for Rs. 420.81 crores out of which Rs. 220.77 
crores are put to vote and Rs. 200 crores are 
charged, and the main items are particularly 
transfers to the State Governments. About Rs. 
200 crores are transfers to the State 
Governments, and then there are subsidies. 

Sir, before I go into the question of this 
demanck let me say a few words about the 
state of the economy. All the social tensions 
that we witness today in this country are not 
emerging merely from the social structure as 
has been handed over to this generation, but 
they are also majnly and in a large way due to 
the economic misery that the nation is passing 
through. This shall not be taken lightly. It is 
not merely a matter of criticism I am making. 
Mr Deputy Chairman, Sir, the misery through 
which the middle classes are passing today, 
particularly the fixed income groups, is really 
causing anxiety. We may find some 
explanation to it. We may explain it away and 
we might find a scape goat also for that. It is 
not a matter of debate, it is not a matter of 
scoring a point. The present Government 
came into power, I mean the present ruling 
party came into power, I think the Ministry 
was sworn in on 14th January, 1980, and more 
than Iff months have passed. What has been 
the performance of the economy in the year 
1980-81, and in fact, the Government claims a 
better performance than in 1979-80. There is 
no dispute about it. But the better 
performance of the economy in terms of 
agricultural production or power generation or 
industrial growth must reflect in something; 
say, in the availability of commodities,    in 
the containment    of 



259 Appropriation No. 5                [ RAJYA SABHA ] Bill. 1981 260 

[Shri V. B. Raju] 

prices, etc.    It must  reflect in some way, 
gome indicators must  be there. The 
Government has definitely gome indicators.    
So, this House is interested in    knowing    the    
reality of the situation.    As an example, I put    
it before    the    House &nd be'fore    the 
Finance   Minister   that it is claimed that 24 
million tonnes of    additional foodgrains have 
been available in the year  1980-81,    
compared to    1979r80, additional production  
of    24    million tonnes of foodgrains.   If 
such a large quantity has been available to     
the nation, what has been the    state    of 
affairs as for as the free market price is 
concerned? Take, for instance, rice. Yesterday,  
a senior  member of    the ruling party 
belonging    to my State was explaining to me, 
when I put the question    why the last   
election was miserable to the Ruling Party in 
the corporation  elections of  Vijayawada and 
Visakapatnam.    He quoted    one instance that 
the  price of a kg.    of broken rice in the open 
market was Rs. 3.   What has happened   to all 
the additional  production?   Where  has  it all 
gone? An^ why the price in    the open' market 
is s0 high? Then we are parting with more than 
Rs. 200 crores, in fact,   Rs.    235   crores    
under   an agreement    which    has been 
entered into for   the import   0$ wheat.    Mr. 
Deputy    Chairman,    Sir, for the last three 
years,   we had no   import    of cereals.      The    
Minister    was    good enough to answer these 
questions but they are not   convincing.    And    
Mr. Deputy  Chairman,   this  is  happening 
particularly   at   a    time    when    the balance 
of trade is so adverse to us and I think the 
House    knows about it.    The adverse 
balance, the    trade deficit, in 1980-81 was of 
the order of Us. 5,000 crores, the highest in    
the economic history of this country, and the 
credit goes to the ruling party. If the ruling 
party would like the present Government 
wants to claim the credit l0r that, I have no 
objection. There    were    about Rs. 12,000 
crores of imports as against only Rs. 7,000 
crores of exports.    With such a large 

trade deficit in 1980-81, Mr. Deputy 
Chairman, what was the provocation to 
import wheat? 

The Government have claimed that the 
sugar production had gone up to 52 lakh 
tonne..; from some 38 or 39 lakh tonnes. While 
claiming actually increase of production by 21 
per cent in oilseedsr why do we still import 
edible oil? Then, you know, Mr. Deputy 
Chairman, in the last four years, we have 
imported more than Rs. 2,000 crores worth of 
edible oil and it wa3 not so earlier. From., 
1977-78 We have been importing edible oil 
and, I thmk, last year we had imported more 
than Rs. 550 crores worth of edible oil. We 
can understand import of crude oil. We always 
take shelter under the international inflation as 
though that is being imported through the 
crude oil. No. We are importing almost every-
thing at a time when trjere was a trade deficit 
of Rs. 5,000 crores. In one of the questions 
raised in the Lok Sabha, the Finance Minister 
answered that the reserves have come down to 
less than Rs. 1100 crores, which at one time 
went up to over Rs. 5,000 crores. In fact, our 
balance of payment position was being sus-
tained by the remittances mostly and the 
invisible receipts, and from the Indians 
working abroad by their remittances. I think 
we. should be very grateful to them that they 
have allowed our balance of payment position 
to be kept up in favour and not adverse. But 
those reserves have been drawn and now they 
have come down to less than Rs. 1100 crores. 
I would like the Minister to say something 
about it. 

Now, when we consider our economy, our 
foreign trade position or our external trade 
position is very frightening. In the internal 
domestic economy, as I said just now, we find 
non-availability of essential items. I am happy 
that the sugar price is coming down. But this 
is no gratification to us. It h,'ad gone up sky 
high. It is just like raising the prices. Before 
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the Deepavali time by 100 per cent and giving 
a concession of 50 per cent so that we could 
be happy that prices have come down. It is not 
a question of the sugar price coming down. 
This has been the bane of the Indian economy 
that whenever the prises went up, the trade 
cornered the wholepro-flt. It is not the 
industry which got the benefit. I was pleading 
in this House that a time has come for this 
Parliament to get seized of the matter and 
discuss whether these controls in terms of 
prices or movement or distribution, and the 
licensing system or the permit system that we 
have, have really achieved the objects. No 
doubt a developing economy many need some 
sort of controls. But three decades have passed 
and we have to examine this. 

MR. DEPUTY   CHAIRMAN:    Five 
minutes more now. , 

SHRI V. B. RAJU: I just finished. And, Sir, 
in my opinion, these controls have worked in 
favour of corrupt trade, corrupt politicians and 
corrupt bureaucrats. These are the three in-
stitutions, the three new rich classes which 
have sprung up out of the working of this 
economic system today. We have been handed 
over a very corrupt system—so corrupt and so 
aggressive—mainly because of the mal-
administration of these controls. I am told that 
Rs.. 500 crores have been cornered by the 
sugar trade. I would have been happy if the 
industry had got the benefit of these higher 
prices. That would have come into accounting. 
The State would have collected taxes and the 
industry would have been able to build the 
reserves and plough them back for the deve-
lopment of the industry. It has not gone to the 
industry; it has not bene,-fited the consumer. It 
has benefited the corrupt trade. I do not think 
in the world today, trade anywhere with the 
comparable situation, is as corrupt as ours in 
India.   I do not want 
to degrade or derate ourselves. We are 
presenting one of the blackest pictures in our 
economic     situation. 
This is the state of affairs. 

At this point of time, we have the 
supplementary demands before us. Now, the 
external trade difficulties that are facing us 
and the inflation in the domestic economy are 
the two frightening factors, and I shall be 
happy to be told by the Finance Minister how 
this increased production has been 
appropriated, where it has gone, an4 whether 
the gap is getting widened between the rural 
and the urban areas, between the rich and the 
poor. 

Coming to financial    position, our 
Government has taken into consideration for 
resource position Rs. 84,000 crores plus Rs.   
13,500 crores, that is, all put together, Rs. 
97,500 crores for the public sector plan.   Out 
of    this Rs.   5,000 crores  was the estimate in 
regard  to  deficit     financing  for   the whole 
Plan period.   But in these two years alone,    
1980-81    and    1981-82, through which we 
are passing, deficit financing  to   the  extent  
of Rs.  4,000 crores has been resorted to.      
About Rs.   4,000   crores  of   deficit   
financing has been  resorted to.    In this year's 
Budget, when it was presented,     the Finance     
Minister     had     taken into account, in regard  
to the    resources position, Rs. 800 crores from 
the sale of special bearer bonds. Rs. 800 crores 
plus the earlier year's Rs. 200 crores make Rs.   
1,000 crores.   But I think, the collection on    
account of special bearer bonds is just     about 
Rs. 300 crores.    On this one item itself,    in 
regard to the resources position, there is a 
shortfall of nearly    Rs^ 600-700 crores.    
Now, deficit    financing    has been to the 
extent of Rs. 4,000 crores, as I said earlier.   
But only Rs. 5,000 crores   has   been ,   
budgeted   for   the whole Plan period.    They 
may take shelter under the plea that this   Rs. 
5,000 crores was fixed  at the    price level of 
1979-80.   Whatever it is, our resources 
mobilisation position is not happy. 

Then, the liabilities 01 the Government of 
India. The Government ol India's liabilities 
are to the extent of Rs. 67,000 crores; total 
liabilities of the Government of India.    
Added to 



263 Appropriation No. 5  [ RAJYA SABHA ] Bill. 1981 264 

[Shri V. B. Raju] 

this, they have given guarantees to the extent 
of Rs. 5,000 crores, this was the figure at the 
end of 1978,-79. This makes up a total of Rs. 
72,000, Rs. 75,000 crores as far as the liabi-
lities of the Government of India are 
concerned. The other day, "the question was 
raised here, whether Parliament has any 
control over the executive in regard to 
borrowing. I was told—I was not present—the 
Minister took it casually. In fact, article 292 
enjoins upon Parliament to make a law. It is 
the prerogative of the Parliament. Parliament 
can fix the ceiling, limiting the borrowings 
and guarantees. For thirty years, we have not 
done it. It is the failure of Parliament. Who 
should be blamed for it? We should be 
blamed. The executive can borrow any 
amount they can even mortgage the country. 
This Parliament, this Indian Parliament, is one 
of the weakest Parliaments, I would put it. 
The Government can enter into any 
agreement, they can sign any protocol, with 
any foreign country. But these things need not 
be placed on the Table of the House. The 
executive does not need Parliament's 
permission. They can enter into any treaty, 
any secret treaty. It is not a question of this 
party or that. It applies to any party which 
may come to power in future Things can 
happen, as it has happened in Chad. Chad had 
entered into an agreement with Libya that 
Libya could provide military security and 
occupy Chad. The point is, we never 
discussed these . matters. I do not want to 
repeat it. We are caught up in trivial matters. 
Big matters, we are leaving unattended here. 
This is a very serious situation. I would appeal 
to the Finance Minister and to the 
Government to bring forward a Government 
motion, fixing up a borrowing limits. 
Otherwise, I would appeal to all the 
opposition parties to bring forward an agreed 
non-official motion in the next Session, fixing 
up a ceiling to borrowing and to the giving of 
guarantees.      More 

than Rs. 5,000 crores have been given as 
guarantees. This is a contigent charge on the 
Consolidated Fund of India.    This is an 
important matter. 

Another important thing I would like to 
mention is about'' subsidies. Every year, 
subsidies are being given. This year, 
particularly, we are giving subsidies to the 
extent of Rs. 2,090 crores. In the Plan period, 
nearly Rs. 11,000 crores will go towards sub-
sidies. Subsidies are increasing every year. 
The question is, whether these subsidies are 
really benefiting the common man? This is 
what I wonder. 

Sir, I have already said about reserves and 
loans. I will just mention one more point, in 
regard to which Rs. 200 crores are now 
provided to the State Governments. What is 
the financial position of the State Go-
vernments? The State Governments are 
indebted to the extent of Rs. 19,000 crores to 
the Centre. Now, Rs. 200 crores are to be 
given towards clearing the overdrafts. The 
State Governments have become the debtors 
and the Union Government has become the 
creditor. The relationship between the State 
Governments and the Union Government is 
that of a creditor and debtor. This is the posi-
tion. The State Governments have been 
reduced to this position. Not that I am 
disagreeing with the proposition of extending 
financial assistance to the State Governments. 
The State Government resources will not 
permit them to repay and the demand will 
come for writing off. We have got to 
determine, this Parliament has to determine, or 
the Finance Minister or the Finance Ministry 
has to tell us, what should be the relation in 
terms of percentage of our annual repayment 
or annual remittances in foreign currency to 
our exports? Our repayment of foreign debts 
must be a certain percentage of our exports if 
you have to keep the balance in the economy. 
Similarly, what is the capacity of the State 
Governments also? I am sure, all these matt^P 
will receive the consideration of trie Finance 
Minister. 
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MR. DEPUTY CHAIRMAN: Shri Shiva 
Chandra Jha. He is not there. Shri Jaswant 
Singh. 

SHRI RAMAKRISHNA HEGDE 
(Karnataka): I would like to speak. Since 
Shri Shiva Chandra Jha is not there, I would 
like to speak on behalf of my party. 

MR. DEPUTY CHAIRMAN: Shri Shiva 
Chandra Jha's name is there. If he was not 
there, you should have sent your name. 
Anyway, I will allow you, but then I will not 
allow him to speak during the Third Reading 
because this has become the practice. You 
spare a few minutes for him also. 

Yes, Mr. Jaswant Singh. 

SHRI JASWANT SINGH (Rajas-than): 
Mr. Deputy Chairman, Sir, this is the first 
supplementary demand for grants and we 
are considering the Appropriation Bill No. 
5. I would not go into a theoretical 
discussion of the various aspects of the 
Government's fiscal policies or what ails the 
country's economy, except to, in the 
strongest possible terms and in the broadest 
generality, support the way in which my 
esteemed colleague, Mr. Raju, has spoken 
about the significant aspect of the erosion of 
parliamentary control over the finances of 
the country. 

May I with your permission, take each of 
these demands? I shall raise • a specific query 
on each of these demands and, therefore, I 
will be able to confine the discussion to li-
mited questions and to the limited time 
available . to me. Through You, Sir, may I 
draw the Minister's attention to demand No. 
7? Here in demand No. 7, Rs. 10 crores are 
being sought on 'Sugar Price Equalisation 
Fund*'. I have a specific question on this and I 
would seek your indulgence and support in 
eliciting specific replies from the hon. 
Minister because in each of the demands I 
have a specific question.    My ques- 

tion is: What is the landed cost of imported 
sugar in the country? I link this question with 
these Rs. 10 crores, which is the amount 
sought for this Price Sugar Equalisation Fund. 
I would request the Minister to relate the 
landed cost of imported sugar to the issue cost 
and enlighten the House of the quotient of 
subsidy as far as imported sugar is concerned; 
add to that, this subsidy, this amount of Rs. 10 
crores, and the total cost of subsidising sugar 
sale to the nation through fair price shops is 
reached. What is that figure? That is on de-
mand No. 7. 

My next question is about demand No. 10. 
Here there is a very curious situation which I 
am unable to understand. Demand No. 10 
relates to Civil Supplies. It says: for assistance 
to urban consumer Cooperatives. And 
subsequently, one institution is mentioned, 
which is the Delhi Fruits and Vegetable 
Consumers' Cooperative Federation. A sum of 
about Rs. 3,22,000 is being given to this Fede-
ration to open 23 retail outlets. Now, as a 
principle, one would not be averse to opening 
of 23 or 230 or for that matter 23 lakh retail 
outlets as long as essential items are supplied 
there, but you have chosen one Federation, 
one Cooperative Society, which has to be 
given a sum of Rs. 3,22,000 for the sake of 
opening a certain number of shops. What was 
the criteria by which you chose this 
Federation or this Society as against other 
societies? If you allow this as a precedent in 
Delhi, will you permit and will you grant such 
assistance to other metropolitan centres, other 
urban centres? I would be grateful for an 
answer. 

SHRI SAWAI SINGH SISODIA: The 
other provisions you will find in the regular 
budget. This is a Supplementary Grant and 
this has been newly added.    Therefore, it is 
there. 

MR. DEPUTY CHAIRMAN: You note 
down all the points and reply at the  end.    
Hurry up,  time    Is    very 
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short for you.     He will reply at the end. 

SHRI JASWANT SINGH: Demand No. 13 
relates to textiles, handloom and handicrafts. 
Here the question is, how long are we going to 
continue sustain and bolster "suckness"? It relates 
to the question of taking over "sickness". How 
much have we spent till today on adopting 
"sickness"? What are we earning from these sick 
j units? And what is the annual average 
assistance to these sick units? Demand No. 14—
Am I going too- fast \ for you, Mr. Minister? 

MB.   DEPUTY   CHAIRMAN:      No, no, 
please go on.   He is taking down. 

SHRI  JASWANT SINGH:   This   is about 
the Ministry of Communication. 

Sir, because you are satisfied that it is all 
right... 

MR. DEPUTY CHAIRMAN: You go on. 
No question of my being satisfied. 

MR. SHRI JASWANT SINGH: Here we 
have sought Supplementary Demand for the 
Ministry of Communications. I would wish, 
along with the Supplementary Demand, there 
were a^so a supplementary requirement about 
improving the efficiency of the total Ministry 
of Communications, more specifically the 
telephone system. 

Demand No. 30—It relates to the 
Department of Power. My first question is, 
there is a subsidy to the Andhra Pradesh State 
Electricity Board to the tune of Rs. 1.46 
crores. We have come to understand that the 
subsidy is to meet the gap between the 
imported machinery and that which would 
have been purchased from the Bharat Heavy 
Electricals. But whatever was being 
purchased from the U.K. as import was, in 
any case, by way of grant. Would the 
Minister Explain why it became ne- 

cessary to import from UK. and If it was 
grant, why this provision of Rs. 1.46  crores? 

There is a second question, which is about 
the imported component in Bharat Heavy 
Electricals themselves. We are making a 
provision here of about Rs. 15 crores so that 
Bharat Heavy Electricals could import spare-
parts and keep them. My question is, what is 
the inventory level today of Bharat Heavy 
Electricals? Do you consider the inventory 
level to be economic? 

I then go on to Dsman^ No. 41. This is 
about transfers to State Governments. This is 
the major aspect of the Appropriation Bill. I 
think on the question ' of the overdrafts of the 
State Governments, which is the bane of our 
total fiscal system, we have to come to a 
certain ltind of permanent solution, because 
we are giving so much by way of grants etc. 
that I do not think that this either, or any 
future action that you may take, will solve the 
problem of overdrafts as such. 

I then go to Demand No. 42—Other 
Expenditure of the Ministry of Finance. I can 
understand the subscription to the share 
capital of Nationalised Banks. But kindly 
elucidate why this loan to Agricultural 
Refinance and Development Corporation is 
needed? 

Demand No. 48—1 am skipping quite a lot, 
Mr. Deputy Chairman. There is here a 
provision made for about 20 odd lakhs of 
rupees for the Economic Administration 
.Reforms Commission. I would like to know 
what the composition, charter, duties and 
organisation of this Commission are. Whom 
does this Commission report to? Does it 
report to the Finance Minister? Does it report 
to the Prime Minister? Whom is it answerable 
to? And what work has it done so far and 
what work is it likely to do in the rest of the 
budgetary period? 
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Demand No. 55—Not very many now left, 
Mr. Deputy Chairman. There is a grant that 
we have made here for the Andaman and 
Nicobar Pradesh Council of Rs. 8 lakhs. Is it a 
one time grant? Or are we going to continue 
to make this every year? Now I come to 
Demand Number 62— information and 
publicity. We have said that this is to meet the 
losses of the STC. My question is, when did 
the STC last make profits, what were their 
profits and what are their accumulated losses, 
if any? 

Demand Number 70 is about petroleum and 
petrochemicals industries. Now, Sir, I have 
one question. I will read it out to save time. 
What are the profits of all the oil companies in 
the country, what is the percentage of petrol in 
the total oil bill of the country, of this 
percentage of petrol what component is used 
by the State sector—the public sector—
enterprises, how much is the total public 
sector bill on petrol and, what is the total fuel 
bill of the public sector? 

I am skipping Demand No. 98— 
Department of Electronics—though I have a 
question. But I have a question on Demand 
Number 108—Department of Ocean 
Development. Sir, 1 welcome the creation of 
such a department. But there is a mention 
made here that it is taken away from the 
Department of Science and Technology. Then, 
under whom is this Department of Ocean 
Development? Is it part of the Prime 
Minister's Secretariat or is it under Shri C.P.N. 
Singh? Who is the Secretary who is looking 
after the Department of Ocean Development, 
how many research vessels do we have, what 
work have these research vessels done, do we 
have plans for the acquisition of new research 
vessels, have we got a formulated plan for 
ocean research, if not in a general s?nse, at 
least in India's EEZ?° 

One more word, Sir. I would request the 
hon. Minister to please make as diligent an 
effort to answer 

these questions as I have made in pr« paring 
them. 

Sir, I am greate'ful to you for giving me 
this opportunity. Thank you very-much. 

MR. DEPUTY CHAIRMAN; Mr. Hegde. 
You will also have seven minutes. 

SHRI RAMAKRISHNA HEGDE: Thank 
you, Sir. Mr. Deputy Chairman, Sir, what are 
the signs of a healthy and growing economy? 

AN HON. MEMBER.    Sir,... 

MR, DEPUTY CHAIRMAN; After four I 
will call you.   We have to save 
time. 

SHRI RAMAKRISHNA HEGDE: Sir, I 
think you are setting up a very good 
precedent. 

MR. DEPUTY CHAIRMAN: Because of 
shortage of time I am doing 
this. 

SHRI RAMAKRISHNA HEGDE: Thank 
you very much. I hope you will continue to 
do like this. 

MR. DEPUTY CHAIRMAN: It is not 
possible always. 

SHRI RAMAKRISHNA HEGDE:, 
Because... 

MR. DEPUTY CHAIRMAN: Pleasa go to 
your point.   Don't waste time. 

SHRI RAMAKRISHNA HEGDE: The 
Minister says whatever the Government has 
to say. It is not necessary to have other 
advisers. 

Sir, the signs of a healthy and growing 
economy are price stability, equitable 
distribution of profit and full employment. 
These are the signs of a healthy and growing 
economy. Against this context if we examine 
the present situation in every field, I am 
afraid, the picture is very disappointing^—not 
only disappointing but alarming.    Take,  for     
instance,   the 
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prices. Before going to the prices, I would like 
to refer to the present value of the rupee. Sir, 
in 1966 when Mrs, Gandhi became the Prime 
Minister of thi5 country—and ever since she 
has heen the Prime Minister but for a short 
period of two and a half years —and nobody 
can accuse, even the best advocate ofthis 
'Government, tha Janata Party Government of 
ruining the economy, whatever Mrs. Gandhi 
might say for the purpose of public 
consumtion—the value of a rupee was 60 
paise and today, according to official sources, 
it has come down to 24 paise. Sir, similarly, 
compare the prices of some principal 
commodities of consumption between the 
years 1979 and 1&81. The price of sugar in 
1979 was Rs. 230; today it is Rs. 700 to Rs. 
800 per quintal. The price of jaggery rose 
from Rs. 150 to Rs. 300; of mustard oil, from 
Rs. 975 to Rs 1800—2000; of groundnut oil, 
from Rs 850 to Rs. 180%i of coconut oil, 
from Rs. 1350 to Rs. 2500; of vanaspati, from 
Rs. 158 per 16.5 kgs. to Rs. 250; of wheat, 
from Rs. 123 to Rs. 300; of gram, from Rs. 
210 to Rs. 500; and of cement, from Rs. 25 to 
the official price of Rs. 30—32, but in the 
open market in Maharashtra it is Rs. 170, 
even with the good wishes of Mr. Antulay. 

Sir, next is the equitable distribution of 
profit. Mrs. Gandhi has won two elections on 
the slogan of 'Garibi Hatao'. Now she has 
made several statements recently—I am really 
as-tounced to hear them—that today in our 
country people are better fed, the children are 
better clothed. I do not know where it is that 
she sees these children. Maybe near about her 
own house or in the Rashtrapati Bhavan or in 
Public schools. Sir, in regard to poverty, in 
1966, the percentage of our people below the 
poverty-line was 28 and today it has risen 
to,51, Again, I am quoting the official figures. 
Unemployment from 25 lakhs in 1968 has 
risen to over 3 crores today; I do nof include 
half-employed or semi-employed people; it is 
the number of the totally unemployed people. 

Sir, Shrimati Indira    Gandhi, oui 
Prime   Minister,   has started   a new practice 
of going round the States to inspect 
the'working of the State Governments. Sir, 
even the State Ministers do not inspect 
municipal offieea. Apart frob being an anti-
federal act, it is fraught with several other 
complications. And what does find? We do 
not get a report. Suppose Mrs. Gandhi goes 
round the country and says "Produce the 
results", Parliament should have a report on 
that. The other day, she went to Tamil Nadu. 
(Interruptions) Maybe; I do not know. In case 
of Tamil Nadu, it may be for giving a good 
chit. Or, if she goes to West Bengal or Kerala 
and openly she makes a statement like the one 
she made, it is improper. In Kashmir, for 
instance, when she went for this purpose, she 
made a statement which should not have been 
made by the Prime Minister of this country. 
She said in that statement that if she wants to 
remove the Government of a State, she can do 
It like this Such a statement should not come 
from the Prime Minister. Sir, if she had gone 
to Maharashtra—I do not know whether she 
had inspected the Maharashtra Government 
working—she should have found how many 
crores of rupees have been collected by Mr. 
Antulay in the name of the trust. How could it 
be hidden from her if she had really made 
some inspection? Sir, this Government is 
called—or, at any rate, that was the election 
promise of the ruling party—a Gcvernment 
that works. And how does it work? I am 
giving you only a few instances. Take the 
communal incidents between January 1980 
and July 1981. For the last two days my 
friends over there created such a big noise 
about the Jamshed-pur riots inquiry 
commission's report asking that it should be 
discussed; yes, of course. But how many com-
munal incidents had happened during these 15 
months? From January 1980 to July 1981, 439 
communal incidents have taken place in 
which 523 people have died and 4,293 have 
been injured, (Time bell rings). It is not even 
five minutes. 
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MR.  DEPUTY  CHAIRMAN:   Eight 
minutes. 

SHRI RAMAKRISHNA HEGDE: Take 
railway accidents. During the same period, 
600 railway accidents have taken place and 
over 1,000 people have been killed. Take 
crimes on the railways. In 1979 the murders 
that took place on the railways were 28. In 
1980 it roTe to 37. The number of robberies 
increased from 185 to 352. Dacoities rose 
from 68 to 120. What about bank robberies? 
The other day a robbery was committed in the 
State Bank of India. Every day or at least 
every second day, there is a robbery and 
nobody is caugth. What about murders? The 
Nirankari Guru was murderd in broad 
daylight. Till today nobody has been arrested. 
I am only mentioning a couple of names of 
prominent people. Every day murders take 
place in the cities and in the countryside. The 
other day Jagat Narain was murdered. Till 
today nobody has been caught. Is this a 
Government that works? May I ask them? In 
regard to public sector industries T can give at 
least 40 undertakings which are topless today. 
If there is no Chairman, if there is no 
Managing Director, who is to look after them? 
Who will be responsible? Similarly banking 
institutions. (Time bell rings). In the majority 
of banks the boards have not been constituted. 
Do you call this a Government that works? 

MR. DEPUTY CHAIRMAN:   Thank you. 
Mr. Rameshwar Singh. !£nWf *ft 
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SHRI SANKAR    PRASAD MITRA (West 
Bengal):'   Mr. Antuly or Mr. Charan Singh     is" 
not the  subject-    , matter of this discussion. 

SHRI J. K. JAIN: It is very much the subject-
matter of this Bill.   You 
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should have objected when Mr. Rame-shwar 
Singh was mentioning all these things.  
(Interruptions) 
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MR. DEPUTY CHAIRMAN; Yes, Mr. 

Joseph. You have seven minutes, five plus 
two, seven minutes. 

SHRI O. J. JOSEPH (Kerala): Mr. 
Deputy Chairman, Sir, in the last 
Budget Session our Finance Minister 
stated that he is implementing his 
partyi| policies and he is going in for 
all round development. Now what is 
the position? He can be proud of 
what? Of increasing all round deve 
lopment in several sectors. What are 
they? The consumer price index has 
increased, Unemployment and 
under-employment have increased. The 
number of agricultural workers has increased. 
Poverty and misery have increased. And, the 
number of railway accidents has also 
increased. Then corruptions has also 
increased. And these are the things you are 
proud of. What is the position of our foreign 
exchange? To an extent, foreign exchange 
position has snown a deficit and that deficit has 
increased. And he can be proud of it! Then 
there are some increases in other sectors. 
What are they? The Tatas and the Birlas have 
accumulated huge profits; their earnings have 
increased. Number of sick mills has increased. 
Lay offs have increased. Landless peasants 
have increased in number and so many other 
increases have taken place. That is the 
position. When the policy of the Congress 
Government had been implemented. 

On the other side there are some decreases 
also. What are they? Value of the rupee has 
decreased.   The real 

wages of the workers and the salaried people 
have decreased. There is yet another side of 
increase and that is, import of wheat, sugar, 
edible oils, rubber, cocoa, pepper and so many 
other articles which we in our country are 
producing. What is it for? Is it for the 
common people? I don't think so. It is for the 
monopolists and the landlords. Why are they 
importing all these articles which we have got 
here and which we are producing ourselves? 
Our Minister of Agriculture while replying to 
a question stated that we are giving subsidy 
and we are giving rice to Bengal and Kerala. 
And that the Central Government cannot 
afford this subsidy Will the Minister please 
tell us how much money is foreign exchange 
are they getting from Bengal and Kerala? Are 
these States of Bengal and Kerala not a part of 
the country? Is it not the liability and the duty 
of the Government to provide rice or food 
items to these States? What is your position? 

Now, the Government is demanding so 
much money for the appropriation. I want to 
ask at this stage: What is your position or what 
is your attitude towards Kerala and Bengal? I 
may say you are showing a stepmotherly 
attitude. I am not saying that you are taking 
the attitute of an imperialist, as the British 
imperialists took towards our country, As a 
matter of fact, when we require in Kerala 
1,94,000 tonnes of rice per month, you 
allotted only 1,35,000 tonnes and actually, 
you have sent to Kerala only 98,000 tonnes. Is 
it not a stepmotherly attitude? How much 
money in the form of foreign exchange are 
you getting from Kerala compared to other 
States? Then, what is the position in regard to 
other food items? Take, for example, wheat 
Kerala was getting 10,000 tonnes of wheat. 
Now, you are alloting only 4,000 tonnes, when 
you are importing from America. Why? You 
have said in the last Budget Session that you 
are going to export food articles to the Soviet 
Union and other countries. Our 
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[Shri O. J. Joseph] 
people are not keeping their belly 
full. What is the consumption rate of 
the Indian people? What is the con 
sumption rate in India as compared to 
other countries? I am not going into 
those questions. When we asked 
some amount of money for the 
Civil      Supplies      Corporation of 
Kerala for the better distribution of food 
articles in Kerala, you did not give it. In the 
same way, the prices of our raw material like 
rubber, cocoa, papper and so on have gone 
down because of your imports. For what pur-
pose? Is it for the benefit of the Tatas, the 
Birlas, or, is it for the benefit of the people of 
Kerala?, You are treating the States, whether 
it is West Bengal or Kerala, just like colonies. 
The raw materials in the States are exploited 
for the benefit Of the Indian monopolists. The 
feeling in Kerala is that they are being treated 
just like colonies of the Tatas, the Birlas and 
other monopoly houses. 

Sir, in the end, I would say only one word. 
Our hon. Minister, Mr. Makwana, whenever 
he comes to Kerala, threatens that he will 
dismiss the Government or do something. I 
would humbly tell Mr. Makwana what our 
people feel in Kerala. In the rainy season, 
frogs will cry very fiercely. But nobody cares. 
Hence, please, Mr. Makwana, do not take this 
attitude and do not threaten the people of 
Kerala. 

MR. DEPUTY CHAIRMAN: Mr. 
Ramakrishnan. You have five minutes. 

SHRI R. RAMAKRISHNAN 
(Tamil Nadu): Mr. Deputy Chairman, Sir, in 
this Bill; we are discussing appropriations 
worth about Rs. 420 crores. I do not attach 
any significance to the figure 420. But still, I 
will confine myself to just a few points which 
1 would like to make. 

One is the reported closure of many tea 
gardens. A news item in regard to this has 
appeared in the 'Statesman' of  11th  
September,  in     its  Calcutta 

edition.  Recently     Six,  there was a 
national conference on the tea indus 
try in which the Secretary of the Com 
merce Ministry, Mr. Kaul and the hon. 
Minister, Mr. Mukherjee, participated. 
In this conference, the whole matter 
was discussed. Why am I referring to 
this  industry,  the  tea industry?  The 
position of the tea industry should be 
viewed in the context of the loan from 
the I.M.F. and the difficult balance of 
payments  position,   which  India     is 
likely to face over the next few years. 
We can improve the balance of pay 
ments position only if we are able to 
achieve the Sixth Five-Year Plan tar 
get of Rs.  2,080 crores from tea ex 
ports.   This, in turn, can be achieved 
only if we give as much incentives aa 
possible  to the  tea  industry.       The 
Tandon Committee on export strategy 
has  already  suggested  several  reme 
dial measures.  I would only like    to 
raise a few issues in connection with 
the tea industry which is now suffer 
ing quite a lot.   I would suggest that v 
both the State Governments as well 
as the Central     Government should 
take an important lead in giving the 
necessary reliefs.  Sir, what has hap 
pened     is     that,       Mr.       Mukher 
jee has      written      to      the      States 
to find out what they   can do. But he 
has not made any suggestions of his     ^_^ 
own. He h'ag not given out his mind 
as to what the Centre; is proposing to 
do. According to the industry sources, 
the main reasons for the plight of the 
tea industry are: the continuous wage 
increase, the heavy burden of    taxa 
tion, the  higher    costs  of inputs and 
the restrictive land laws as well     aa 
the low yield of the land, Also, they 
are not having sufficient     cash     re- 
source* because of the tight financial 
policy followed by the banks, in which 
case hon. Mr. Sisodia can help them. 
Sir, plantations, though they are re 
cognised as agro-based industries, are 
subject to  severe credit    restrictions. 
The interest rate is nearly 20 per cent.       
For their day-today borrowtngs they 
can        ill-afford     this     percentage. 
Secondly, Sir, this is something which 
is within the dircet purview of    the 
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Finance Minister, i-e in the Income Tax Act 
there should be a depreciation allowance for 
tea bushes as it is there in the case of rubber in 
the Kerala Agriculture Income-tax Act. It is 
rather paradoxical and while all industries are 
entitled to liberal allowance on their main 
assets, in the case of tea no such depreciatton 
is given on the main asset which is the tea 
bushes, which has got a limited life of SO to 40 
years. All this has to be replaced by higher 
yielding bushes and we have to keep pace with 
the technological advance. 

[The Vice-Chairman (Shri Dinesh 
Goswami), in the Chair]. 

The second thing where the Finance 
Minister can definitely help is, taking into 
account the present plight of the industry there 
can be a sort of waiver or reduction in the 
excise duty which is now aa high as Rs. 1-37 
per k.g. This along with various other cesses 
which the State Government levies, is rather 
too stiff to compete with the new competitors. 
Sir, India is still the largest producer of tea, 
producing nearly about 570 million kgs. of tea 
and we are exporting about 225 million kgs. 
Originally we were the largest exporters, but 
now we have been placed in the third or fourth 
position. Even smaller countries like Sri Lanka 
and the East African country like Kenya, have 
overtaken as. So, thia is the point which has 
got to be attended to with aa great hada aa 
possible. I am sure the hon. Finance Minister 
f^rill definitely take note of this. 

Sondy Sir, fertilizers, pesticides and 
insecticides which are required by the tea 
plantations should be made available at 
subsidised prices either t>y abolishing excise 
duty or through sales tax or through direct 
subsidy. Here again I know it is not entirely 
within the purview of the Centre, but we are 
sure the State Governments like Kerala, Tamil 
Nadu and West Bengal will cooperate to save 
tea industry. 

Now I would like to come to another 
important point which unfortunately, we could 
not discuss during the discussion on the Sixth 
Ulan. This is about the importance of 
accelerattng family planning programme. In 
thia connection, recently Shri Sat Paul Mittal, 
one of our hon. Members, held a seminar in 
Madras on population control, in whtch the 
Speaker of the Lok Sabha, Mr. Balram Jakhar, 
also participated. At this seminar our Chief 
Minister, hon. M.G. Ramachan-dran, made a 
very sensible suggestion for giving incentive 
to family planning programme. He said that 
every family with more than 2~ children 
should be disfranchised. The hon. Union 
Health Minister is here. I would like to ask the 
Health Minister, Shri Shankaranand, whether 
the Centre would consider the suggestion to 
see that this programme is accelerated 
{Interruptions). Please do not interrupt, Mr. 
Gopalsamy. This is very bad. I do not want 
him to interrupt me unnecessarily. He will 
create a bad precedent. We lost two seats in 
Tamil Nadu on account of this. We have got 
39 seats, whereas we should have got 41 seats. 
Still we want to tmplement the family 
planning programme. So, Shri Shankaranand 
is here, I will ask him to give his earnest 
consideration to this 5uggestion. 

Now, Sir, since my hon. friend Gopalsamy 
is s° fond of interrupting, I will give him some 
room for thought. Recently, Shrimati Indira 
Gandhi came to Tamil Nadu. We are not 
afraid of any inspection. She had full talks 
with the Chief Minister. The Chairman Of the 
Planning Commission and all other Ministers 
and officials also had a talk with the Chief 
Minister, She gave a very good chit and on 
most accounts she said that the performance in 
the field like power, planning, etc. was very 
good. She said that Tamil Nadu is always 
known for good work and it can do better. We 
are thankful to her. Bui this connection I 
would only appeal to my friends Hke 
Gopalsamy not   
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 [Shri  R.  Ramakrishnan.] 

indulga in unnecessary    agitations.. 
(Interruptions). z 

SHRI V. GOPALSAMY (Tamil Nadu): 
Sir, I am on a point of order. 

SHRI R. RAMAKRISHNAN: Certainly, we 
would like to see that India goes forward and 
not backward. 

Thank you.  

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): Mr. Bhola Prasad. 

SHRI V. GOPALSAMY: The view that has 
been expresed by Mr. Ramakrishnan. 
(Interruptions), The proposal given by MGR 
about family planning is the greatest joke of 
the century, 

SHRI R. RAMAKRISHNAN: Sir, thi3 is 
very unfair. 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): Mr. Bhola Prasad. 
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DR.  MALCOLM S.     ADISESHIAH 
(Nominated): Mr. Vice-Chairman, Sir, I rise to 
support the consideration and return of the 
Appropriation (No. 5) BUI. I have two sets of 
comments to make. One is of a general order 
and the other is on some of the specific 
demands in the supplementry demands for 
grants. On the general side may I say, first of 
all, that I am a little allergic to supplementary 
appropriation's because, as the Government 
says in this document—the supplementary 
demands for grants— in the first sentence, this 
is the first batch of supplementary demands I 
think we will have at least one, if not two, 
more supplementary demands coming and one 
could see that for a large country like India 
with its com-lex economy it is not possible for 
the Ministry of Finance to forecast, precisely, 
all the demands that will arise during the 12-
month period and, therefore, in so far as there 
are unforeseen demands there must be pro-
vision for supplementary grants. My point 
here is , some of these demands are not 
unforeseen. In regard to unforeseen demands,  
ye»,  there should 

be snpplementary grants. But not all 
the demands are unforeseen. 

My second reluctance is that a sup-
plementary demand, by tradition— not only 
here but everywhere, wherever this system of 
budgeting in followed—is not accompanied 
by indicatton as we did in the May 
Appropriation Bill, o£ the source of financing 
the appropriation. Now, it is true that the 
Government points out that out of Rs. 420 
crores only Rs. 145 crores would be the 
additional expenditures. The rest would be 
recoverable by the Government. But I take it 
that theoretically, at least at this stage, these 
Rs. 420 crores or the Rs. 145 crores have to be 
added to the deficit of Rs. 1,539 crores which 
has been noted and voted at the Budget 
Session of Parliament. For these two reasons I 
have some reluctance to supplementary 
demands. The first thing is, all the demands 
are not unforeseen and, secondly, the source 
of finance is never indicated so that in theory 
at least it simply adds to the budgetary deficit 
Which all of us deplore. 

My second general comment is, I am not 
able to decide from the justification given as 
to which extent these Rs. 420 crores represent 
development expenditure as against non-
development expenditure. On the basis of the 
detailed statements made at the time of the 
apporpriation resolution, what we voted for 
the year 1981-82 involved an increase of a 
little less than 2.5 per cent of the total 
expenditure within which the development 
expenditure increased by 7.2 per cent. Now, 
looking at the appropriation resolution that we 
approved, 60 per cent of total was de-
velopmental expenditure. I am not able to 
analyse very clearly from the description here 
a similar or dissimilar trend because it is very 
brief— I suppose it has to be brief—and does 
not give the details. But when we look at the 
original appropriation resolution, we see which 
are develop- 
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mental   expenditures   and   which are non-
developmental expenditures. 

My third point is related to the inflationary 
situation in the country which is only partially 
reflected in some of the demands that are 
before us. Now I agree with the Finance 
Minister that the rate of inflation has declined. 
These are agreed figures. On the basis of 
annual average it was 17.1 per cent and on the 
point-to-point basis it was 21.4 per cent. In 
1980-81 it was 18.1 per cent on annual 
average and on point-to-point basis it was 16.4 
per cent. Now for this year, 1981-82, in the 
first five months, that is to say, from April to 
August, the wholesale price index has risen by 
6 per cent. Now, what, I think, affecti the 
Government operations, the Budget, the outlay 
for the public sector and the private sector is 
that this 6 per cent rise which has taken place 
this year in the first five months— may be for 
the whole year it will be 10—12 per cent is 
over and above the 33 per cent rise that had 
taken place during the last two years. Now it is 
true that the rate of inflation has declined. But 
what we have to realise, and what is really 
holding the economy back, eroding 
development bearing very heavily on the poor, 
eroding the resources of plan and bringing in 
obsolescence in industry, is that the 6 per cent 
increase in the first five months which is much 
lower than in the previous years is over the 17 
per cent the year before last and 18 per cent 
last year. I think this could mean that at the 
end of this year we will find that the annual 
plan which we have voted, will not be able to 
attain the targets against which resources were 
made available. 

Now, with regard to specific questions, my 
friend Mr. Jaswant Singh has asked the 
Finance Minister, I think, all the questions on 
individual Demands.   So I will not go over 
that 

and I have doubts as to whether the Finance 
Minister will have the time and even his staff 
will have the abi-lit in the short time available 
to answer all the detailed questions that were 
asked. I will only confine myself to four 
questions. First, Demand No. 7 on Sugar. 
Because different figures re coming out from 
the Government and from the trade circles, I 
would like to know the total sugar production 
for1 the ;>ugar year which has just ended. I 
had different figures being given. I do not 
know whether the Finance Minister will be 
able to answer it. What is the total1 sugar 
production? I thinly against that we can judge 
the kind of other questions that have been 
asked by Mr. Jaswaint Singh, including the 
question that the fall in prices which has taken 
place, as was pointed out by Shri Raju, is 
nowhere near what prices were three years ago 
with regard to sugar. Then, in relation to this 
question of the total production of <;ugar for 
the sugar season now ended, I would also like 
to ask the hon. Minister if he is able to answer 
what appeared in the papers that the levy sugar 
stocks ran out and that the Government tried to 
borrow sugar from the co-operative sector, 
which was difficult. Now, with regard to 
Demand No. 13, cloth, on which my friend 
Mr. Jaswant Singh has asked some more 
detailed questions, my question is about the 
findings that we have with regard to the 
controlled cloth and Janata cloth. Though it is 
supposed to be for the benefit of the poor 
people, it is not only selling in the black 
market but is also going to various non-poor 
people who are using this kind of cloth. And 
this kind of thing leads me to question the 
whole scheme of subsidies that we have, 
because we are giving subsidies everywhere, 
saying that these are going to help the poor 
people, but are actually helping the non-poor 
people. (Time-bell rings) Since you have rung 
the bell, I will be brief. On Nationalisation, 
again—I again refer to Mr.    Jaswant 
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Singh's question's—there are two Demands. I 
do not know the policy that the Government is 
following in regard to nationalisation. Then, 
only two more things briefly. I agree with Mr. 
Jaswant Singh's comments on Demand No. 
30, import of generation sets. I think it is a 
wrong policy that we are following in. not 
ordering the generation sets from the Bharat 
Heavy Electricals, our own company. Its order 
books are beginning to empty. And for us to 
order these from the United Kingdom because 
it is a gift is a kind of distortion with regard to 
our own Plan priorities and production. And 
on top of that, to ask for Rs. 140 lakhs, as Mr. 
Jaswant Singh has said, as subsidy js not 
satisfactory. 

Finally, Mr. Vice-Chairman, on the ways 
and means advances for the States of Rs. 200 
crores, I think that that again is part of the 
problem of the management of the States' 
finances, on which I have many comments to 
make, which for lack of time I would not 
make.    Thank you. 

THE VICE-CHAIRMAN. (SHRI DINESH 
GOSWAMI): Prof. Souren-dra Bhattacharjee. 
You will have to conclude within seven 
minutes. 

PROF. SOURENDRA BHATTA-
CHARJEE (West Bengal): Mr. Vice-
Chairman, Sir, I would start from the point 
where Dr. Adiseshiah left it, that is, the 
question of transfers to States, the 
circumstances in which this has become 
necessary. I do not know whether our thinking 
would be quite alike on this point. He has said, 
as I understood it, that the weak finances of 
the States are perhaps responsible for this 
particular head being there—augmentation by 
Rs. 200 crores. That is not important. The 
important thing is the basic weakness of the 
finances of the States, which are responsible 
for almost all the welfare activities, which are 
responsible for health and education and 
diverse other activities, but which are  really  
starved,   with the Centre 

holding the strings of the entire power, 
holding the key to the national economy as a 
whole. Now it is high time that this aspect was 
gone into rationally, logically, without just 
feeling touchy whenever the question of the 
States' rights comes to the fore. The powers 
that be at the Centre should not be touchy on 
the question of the States' rights. There is no 
basic conflict between the rights of the States 
and of the Centre in a federal set-up, if ours is 
one, and it should be the responsibility of all 
to see to it that the States can function 
properly within their assigned area. The fact 
remains that the States are unable to do it, and 
out of it comes the problem of overdraft and 
other things. 

In this connection, I would bring to your 
notice a very sad thing which has happened 
very recently in relation to the State from 
which I come, that is, West Bengal, regarding 
the institution of Governor. Today's Times of 
India contains a reported statement by Dr. T. 
N. Singh, till recently Governor of West 
Bengal, on how he was removed from the 
State, under very strange circumstances. We 
are not supporters of the institution of 
Governor in its present form where the 
Governor acts just as an agent of the Centre, 
and also his mode of appointment. But so long 
as it exists, the post has a certain dignity; it has 
a certain constitutional status. You see the 
manner in which this office has been tampered 
with. He has related the sordid tale in detail—
how a Member of the Lok Sabha, a son of has 
old friend, a former Prime Minister of the 
country, was sent to him with an alluring offer 
perhaps that he would be made Chairman of a 
big Corporation. Let him quit the governorship 
of West Bengal. Then it was proposed, let him 
go to Rajasthan. If he could continue as 
Governor of Rajasthan, what prevented him 
from continuing as Governor of West Bengal? 
Had there been no ulterior motive with which 
the office of Governor would be utilised, 
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•what was the logic behind such a proposai? Can 
a Governor be treated in such a sordid manner? I 
wanted to make a special mention of it, but the 
Chairman, in his wisdom, withheld his consent. I 
am anyway thankful to you for this opportunity 
when I am able to draw the attention of the 
House and through the House, or the entire 
country which is, of course, already seized of the 
matter, of the sordid and unethical manner in 
which the office of Governor is being mis-
utilised by the powers at the Centre. 

In the Appropriation Bill we heard of    a     
higher      extra-constitutional authority.    There is 
a reference to a commission, a commission set up 
for some unspecified purpose.    This is in 
Demand No. 48.    A commission was set up by 
the Government in March, 1981  to examine 
matters relating    to economic administration and 
itg      reform.    So it could not be anticipated in   
the  original     Budgetary     Grant. Obviously this    
reference is to    the Jha Commission.    What are 
the    exact terms  of references  of the    Jha 
Commission and What is the area of its  
operation?    These things are not clear_ There are 
certain well-defiried, well-constituted    bodies.    
Over    and above that and besides the Planning 
Commission, what is this    particular commission 
expected to achieve,    expected to do?    It is not 
clear to anybody.    But a monetary provision has 
been  made  for   this  commission. 

Next, there is provision for sick industries in 
this Appropriation Bill. Now, a very interesting 
argument was presented by the Finance Minister, 
Mr. Venkataraman, in the other House, as was 
reported in the press. He raised a point, a point 
which we repeatedly raised: How is it that sick 
industries have to be taken over even though the 
industrialists get rich? Why is there this clamour 
for take-over of sick industries? The answer 
must be known to Mr. Venkataraman:    In     the     
interests     of 

national production and in  the interests of the 
people    working there. But      the      other       
question       the question    that    has    
repeatedly been posed   to    the   Government    
at    the Centre     is:   Why     should     not   the 
owners of those sick   industries, who operate   
other  industries,    be    taken over by the  
Government when taking  over their  sick  
industries?        A reference  was  made  in  this  
connection to JK Group of industries, Jai-puria 
Group of industries; there    are other industries 
run by the top industrial houses of the country.    
So, this     t is a question which     Mr.   Venkata-
raman should  have  addressed  to  his own 
Government,  instead of  addressing it to the 
members of the Oppo-^^* sition  or other     
Members of Parliament.   This was the height of 
hypro-crisy.   This sort of a hypocritic policy is 
responsible for the economic ruination to which 
the country has    been brought    by    the  
uninterrupted rule, so to say, of the 
representatives of the capitalist  class  in this  
country. 

SHRI SAWAI    SINGH    SISODIA: Sir,     as 
many as eleven honourable Members have taken 
part in the debate arising out the     Appropriation 
Bill under consideration, before     the House.    I 
am very    thankful to   all the honourable    
Members who   have raised  very     valid     and     
important points, more so, to  those honourable 
Members who    have    wholeheartedly supported 
the Appropriation Bill. Sir, the   debate was  on     
general 4 P.M.    lines as if we were considering  
the  whole economic  and political     situation  in 
the     country.       « Considering     the   scope  of 
the    Bill which is before th»  House,    I think it 
will be most appropriate and reasonable if I will 
be brief and try to reply only to the very relevant 
and important points raised by hon. Members. 

First of all, my friend Mr. Era Sezhiyan as 
raisied some technical points. I am sorry he is not 
here. I will certainly like to place the factual 
position before the House. 
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The other points raised by hon. Members were 
inflation, foreign exchange reserves, foreign 
debt, Government borrowing, IMF loan, rural 
unemployment, production of foodgrains, 
import of wheat and sugar, rise in prices, law 
and order, problems regarding tea industry, 
necessity of supplementary demands and 
vacancies in public undertakings. There may be 
many other points which were raised, but I will 
not be able to reply to all the points in the brief 
time at my disposal. 

I will  say     something     regarding technical     
points raised by  Mr.   Era Sezhiyan in respect of  
Demand   No. gf>      13,   c(i),   c(ii)   and   c(iii).   
Provision for nationalisation of jute mills   was not 
made in the 1981-82 budget      as action for 
incorporation of the    said provision could be 
initiated only after the actual nationalisation of the 
mills. The amounts were to be deposited to the 
credit of Commissioner of    Payment only after the 
appointment    of the Commisioner.    The first 
appointment was made  in March,  1981 and on his 
resignation the other Commissioner  was   being     
appointed.     The funds will be needed only after    
his appointment     and,    therefore     this amount 
was not provided in the regular Budget. 

 The second point raised by him is 
regarding the Economic Administration Reforms 
Commission and the connected expenditure. 
Provision for this Commission could not be made 
in the 1981-82 Budget because, as the House is 
aware, the 1981-82 Budget was presented on 28-
2,-1981 whereas the Commission was set up by 
the Government of India on 5-3-1981. Therefore, 
it passes beyond one's comprehension how 
provision for this Commission could have been 
made in the Budget presented on 28-2-1981. 

The other point regarding payment of subsidy to 
salt shippers for salt shipped to West Bengal comes 
under the same category. Report of additional 
capital and loans released    to 

public   sector  undertakings  till 81-3-1981 had 
been in accordance with the recommendations of 
the    Public Accounts Committee.    This is  for     
the information of the House. Therefore, Sir, it was 
not proper that these technical   points  were     
raised.    I would like to    make a    submission to 
the House through you, Sir, that as far as this 
House  is    concerned, we cannot go   in  depth  
and  in  detail  into  the various   grants.       
According   to   the constitutional     provisions,  it 
is"  only the Lok Sabha which  can    examine the 
demands in detail and in    depth. Therefore, Sir, 
the discussion and the reply automatically narrow 
down and this point  should also be taken into 
consideration before this kind of technical points 
are raised and considered. 

Regarding     inflation,   Sir,   I   think during 
this Session itself, during the Question Hour and 
also on other relevant occasions, many question 
have been raised regarding inflation     and replies 
have been given by the    Finance Ministry as well 
as by the other Ministries  also.     Since  the     
present Government came to power, top priority 
has been given to moderating the inflationary '   
pressures   on   the   economy. Consequently, the 
annual   rate of  inflation   in  terms  of the  
wholesale price index has come down from 22.2 
per  cent as in the week ending 10th June, 1980 to 
14.8 per cent as in the week ending 10th June, 
1981 and to 10.3 per cent as on the 8th August, 
1981 on a point-to-point basis. 

Sir, a question was raised about agricultural 
production and about sugar production also. Sir, 
we must compliment our agriculturists and the 
labour who are involved in the agricultural 
operations... 

SHRI KALPNATH RAI: Very good. 

SHRI SAWAI SINGH SISODIA: ... because 
due to their efforts and the planning of the 
Government agricultural production has gone 
up and the position with regard to food pro- 
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[Shri Sawai Singh Slsodia] 
duction has also improved. So is the case with 
sugar production also. 

Regarding inflation', I would like to point 
out one more thing. It has been said that the 
inflation rate is very high in our country. Sir, I 
have got the figures relating to inflation pub-
lished in the World Development Report of 
1981 and these are the figures of average 
inflation during 1970—1979 in the various 
countries and the rates are: Burma—12.1 per 
cent; Sri Lanka—12.3 per cent; Pakistan—
13.9 per cent; Bangladesh—15.8 per cent; 
Japan—8.2 per cent; U.K.—13.9 per cent and 
India—7.8 per cent. Therefore, the whole 
argument that inflation is going very high in 
this country is not correct. Then, Sir, as far as 
the other points are concerned,... 

 

SHRI R. RAMAKRISHNAN: Let him 
reply, please. 

SHRI SAWAI SINGH SISODIA: 
Regarding foreign debts, Sir, the total amount 
of our foreign debt, as on 30th June 1981, was 
Rs. 15,360 crores. Regarding the IMF loan 
also, many points were mentioned. 

 

Many points were raised and discussed in 
this House and the position is  this: — 

The IMF loan of Rs. 5,000 crores will be 
drawn over a period of three years. In the first 
year, we will draw Rs. 1,200 crores; in the 
second year, we will draw around Rs. 1,600 
crores; and the balance in the third year. 

Sir, regarding sugar production, the honourable 
Member, Dr. Adiseshiah wanted to know the 
estimated sugar production during this year. Sir, 
during this year, the sugar production" up to the 
30th September, 1981 is 51.4 lakh tonnes. The 
sugar production during the sugar year ending 
30th September, 1980 was 38.6 lakh tonnes. The 
foreii?n exchange reserve as on 26th August 1981 
was Rs. 3763 • crores, and on 11-9-81 it was Rs. 
3759.15 crores. 
. Regarding the points raised by Mr, Raju about 
ceiling on Government borrowingig and 
guarantees on the security of the Consolidated 
Fund— :% these matters have been discussed in 
Parliament, and the most important point for 
consideration is this that as part of the annual 
Budget adopted every year, this approval is taken 
on borrowings of the Government from the House. 

Sir, regarding this general six-monthly report, 
the economic growth * in our country is very 
bright. Power generation, coal production, produc-
tion of fertilisers and other items have gone up. 
Sir, Mr. Jaswant Singh wanted to know... 

 

SHRI SAWAI SINGH SISODIA: He 
wanted to have some information regarding 
the Economic Reforms Commission. 

THE VICE-CHAIRMAN (SHRI 
DINESH GOSWAMI): Mr. Minister, 
I do not want to interrupt. But you 
have got the second Bill jalso, the 
Income-tax (Second Amendment) 
Bill,  1981. ^ 

SHRI    SAWAI    SINGH SISODIA: I 
will hardly take five minutes more. 
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SHRI SAWAI SINGH SISODIA: On the 
question of proper institutional arrangement 
on certain problems, the Government 
constituted this Commission. The Chairman is 
Mr. L. K. Jha. He wanted to know the nameB 
of the members. The Commission will b"s 
within the administrative purview of the 
Cabinet Secretariat and will submit reports to 
the Prime Minister. That is what he wanted to 
know. 

Sir, I am very much thankful to my dear 
friend, Shri J. K. Jain, and I want to assure 
him that the Government is also quite 
conscious and quite alert about the defence 
problems of our country. He should not have 
any misunderstanding or understanding in his 
mind that the Government will in any way be 
reluctant to accept or approve the proposals 
forwarded by the Defence Ministry. Th3 
Government is very much conscious and is 
taking all the necessary steps for the defence 
and security of our country whenever it is 
necessary. (Interruptions) There is no 
question of any bar on the expenditure on that 
account. 

He has also given some suggestions 
regarding these operations and their 
consequential benefits t0 the society. I will not 
go into the details at this stage. About 
deposits also there are very good suggestions 
and necessary action will be taken by the 
Government at the proper time. 

Lastly, Sir, my friend, Mr. Ramesh-war 
Singhji, is there. He has raised very valid points.    
For his informa-    I 

tion J would like to give this information that 
the Government has resolved to take 
necessary action for removal of rural 
unemployment in the villages in our country 
and the Sixth   Five Year Plan would cover.... 

 

The Sixth Five Year Plan would cover nearly 
300 families per block under the Intensive 
Rural Development Programme. There are 
altogether 5000 blocks in the country and this 
programme intend9 to cover nearly 75 million 
people which is more than 13 per cent of the 
rural population. The total assistance set aside 
for this purpose is RS. 1500 crores over the 
Sixth Plan period supplemented by 3000 
crore, by institutional finance. This is 
specially for the purpose for which you have 
shown great anxiety. 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): I am not interrupting. 
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Lastly, regarding the tea industry and tea 
cultivation, the Government is quite serious 
about this matter and we are considering to 
give some relief to the tea industry so that 
they can develop this cultivation and may get 
relief to export tea to foreign countries. 1 am 
thankful to the Members for their 
contribution. 

 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): The question is: 

"That the Bill to authorise payment and 
appropriation of certain further sums from 
and out of the Consolidated Fund of India 
for the services of the financial year 1981-
82, as passed by the Lok Sabha, be taken 
into consideration." 

The motion was adopted. 

THE     VICE-CHAIRMAN      (SHRI DINESH 
GOSWAMI):  Now, we shall take up clause-by-
clause    consideration of the Bill. There are no 
amendments 

Clause 2 and 3 and the Schedule were 
added to the Bill. 

Clause 1, the Enacting Formula antfT the 
Title were added to the Bill. 

SHRI SAWAI SINGH SISODIA: Sir, I 
move: 

"That the Bill be returned." 

The question was put and the motion was 
adopted. 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): If you want to speak on the 
Third Reading, you should give me in writing 
that you want to speak. 

 

THE VICE-CHAIRMAN CSHRI DINESH 
GOSWAMI): You want to speak on the next 
Bill also. We have to finish the next Bill 
before six o'clock, 

SHRI SHIVA CHANDRA JHA: That is 
not the point. 

I. STATUTORY RESOLUTION SE-
EKING DISAPPROVAL OF THE 
INCOME TAX (AMENDMENT) 

ORDINANCE, l&Rl (NO. 8 OF 1981) 

II. THE INCOME     TAX    (SECOND 
AMENDMENT)  BILL, 19gl 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI):   Now, w6 take 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): I do not have it before me. 

 


